1 Oral Answers
RAJYA SABHA

Thursday, the 28th December, 1989/7/A
Pausa, 1911 (Saka)

The House met at eleven of the clock Mr.
Chairman in the Chair.

ORAL ANSWERS TO QUESTIONS
MR. CHAIRMAN; Q. No*. 61.

Standing Committee on Safety Review of
Big Dams

*61. SHRI ATAL BIHARI VAJPAYEE:
Will the Minister of WATER RESOURCES
be pleased to refer to the answer to Unstarred
Question 2948 given in the Rajya Sabha on
the 10th August, 1989 and state:

(a) whether the Standing Committee
on safety review of big Dams had recom
mended in July, 1986 that safety review
of dams which are more than 15 metres
high or store 50. 000 acre-feet or more
of water be conducted by States once in
ten years;

(b) if so, what is the number of such
dams Sicucwioc and how many of these
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have been reviewed for safety along with the
findings thereof; and

(c) what is the number of dams Statewise
for which safety review has not been
conducted so far though it is overdue and
what are the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF WATER RESOURCES
(SHRI MANOBHAI KOTADIA): (a) Yes,
Sir.

(b) and (c) A Statement giving the
Statewise number of such dams is laid on the
Table of the House. (See below).

The State Governments have been advised
to Carry out such safety review by
independent inter-discipliaary  panel of
experts. As a first step, 12 States, having
significant number of dams have set up dam
safety cells. States have also referred 23
problems associated with the safety of dams
to the Dam Safety Organization of the Central
Water Commission. On these cases, approp-
riate advice has been given to the States.
However, independent panel of experts are yet
to be constituted by the States for the safety
review.

Statement

STATEWISE DISTRIBUTION OF LARGE DAMS

- (Height more than 15 M. or storage more than 60 million cubic metre)

Information received upto July, 1989.

S. No., Name of the State Total
1 2 3
L. 84
2. 3
3. 1
4. Bihar....... - 78
5. 244
6. 5
7. .o
8. 5
9. Jammu & Kashmir .......ccoeueiiiiiiiiiiiiniieccee e 9
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SHRI MANOBHAI KOTADIA; Sir, I

have got the information. As per the
recommendations of the Standing Com-

3 Oral Answers [ RAJTfA SABHA ] to Question 4
1 2 3
- 10. Karnataka . . . . . v . ;9._ o
(1. Kerala . . . 49
12. Madhya Pradesh . . . . 3;23
13, Meharashtra . . . . . 950
14. Manipur . . . . . . . 4
15. Meghalaya 6
16, Mizoram
17, Nugaland . . . . . .
18. Orissa . . . . . . 94
19. Punjab . . 2
20, Rajasthan . . . . . 55
21. Sikkim . . . .
22, TamiiNadu . . . . 91
23. Tripura . . . . 1
24. Ulttar Pradesh . . . . ) . 75
25. West Bengal . . . . 11
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mittee, it was recommended that those States
who have got a significant number of dams,
more than 10 big dams, they would constitute
this cell. There are only 12 States who have
got more than 10 dams.

SHRI ATAL BIHARI VAJPAYEE:
May I quote the reply? m "As a first Step, 12
States, having a significant number of dams,
have set up dam safety cells. " Am I to
understand that other States have not been
included because the number of dams in those
States is less than 10?

SHRI MANOBHAI KOTADIA: Yes, Sir.
It is true. A "statement is given here.

SHRI ATAL BIHARI VAJPAYEE: Sir,
another supplementary in his reply the hon.
Minister says that independent panels of
experts are yet to be constitu-
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ted by the States for safety review. Does
that mean that each and every State has
to constitute an independent panel or
will the constitution of a panel, only apply
to those who have more than 10 dams?
What will happen to those States who
don't have 10 dams. but the dams they
have are very important and their safety
must be looked into?

SHRI MANOBHAI KOTADIA: Sir, those
who do not have more than 10 dams have got
their own machinery and they can look after
themselves. Let me submit that independent
cells are to be formed by the States. We are
advising the. States repeatedly. We are
holding periodical meeting's also advising
them to form these cells.
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SHRI MANOBHAI KOTADIA; They
have agreed in principle hut for lack of
financial resources, they have not as yet
implemented this scheme.
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PROF. C. LAKSHMANNA: Mr.
Chairman, it is good that 12 States have set up
safety cells. Mere setting up of safety cells will
not solve the problem,.
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We would like to know what is the level of those
cells, who are the people ~ who are manning
them. I would like  to know from the Minister
outofthe 12  j States where these cells have
been set up, ! what has been the level of those
cells, what has been the constitution, whether
that information is available with ~ him. If so, I
would like to know whether the cells that have
been set up are ' having Sufficient powers., as well
as expertise with them to look after the safety
which  is the major thrust of this question.

SHRI MANOBHAI KOTADIA: For
that, I require notice.,
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SHRI MANOBHAI KOTADIA: Sir,
the question of the  hon. Member is
something else, I do not think it is

within the scope of this question.

SHRI AJIT P. K. JOGI, Sir, it is relevant. It
is totally relevant. Are you going to take a
policy decision that you will discourage
construction of big dams and henceforth only
small and medium dams should be
constructed? Is the Government thinking on
those lines?

SHRIMATI JAYANTHI NATARAJAN:
Sir, how can the Minister say it is

irrelevant? It is for the Chair to decide that.

MR. CHAIRMAN; He submitted it to me
and I agree with him.

SHRI YASHWANT SINHA: It is the ruling
of the Chair. (Interruptions). - *

MR. CHAIRMAN; Shri  Anand Sharma.

SHRI AJIT P. K. JOGI: Sir, I seek
protection from you.

. The question is relevant(Interruptions).

MR. CHAIRMAN:... the ~Supplementary
does not arise out of this question.

SHRI ANAND SHARMA: Sir, the Minister
has given a Statewise break-up of the number
of dams which are there the States which have

complied  so fail with the requirement of

settingup  of safety panels and the States
which  have not complied with it. I feel that,
this is not such a simple matter which could
be left to the States and State-level safety
panels because most of the major dams, big
dams, irrespective of the number of dams in a
particular State, are there because of Central
projects anda great threatis posed to
major damn including the Pong Dam and the
Pandoh Dam  in Himachal Pradesh because
of siltation. the Water Resources ~ Ministry
cannot solve the problem by merely giving
a directive to the States toset up  the
panel to take care of this problem. What is
required in such a situation is, that, a
comprehensive safety review should be
done and a co-ordinated approach should be
there comprising of all the related
Ministries, that is, Energy, Environment, and
Water. Resources. I would like to know from
the '"Minister whether the Government would
consider settingup  a committee comprising
experts from these three Ministries to consider
measures for protecting the dams, particularly
the big dams related to hydel projects, and
also whether an advance study would be made
regarding the viability and safety of dams
which will be constructed in future.

SHRI MANOBHAI KOTADIA: It is
a good suggestion by the hon. Member. We
will look into it.
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SHRI RAOOF VALIULLAH: Sir, Mr.
Vishwanath Pratap Singh, in his interview to:
The Illustrated Weekly of India' in the month
of August this year, had very categorically
stated that he was against the construction of
big dams,

MR. "CHAIRMAN; Who?

SHRI RAOOF VALIULLAH: Mr.
Vishwanath Pratap Singh who  was not
the Prime Minister then. Now, as Prime
Minister Minister does he stick to this stand and -
is the Government aware of it and is the
Government thinking that big dams are not
good for the country?..

MR. CHAIRMAN: But this is about
safety..

SHRI MANOBHAI KOTADIA: He
made the statement outside the House. It
was not in the House. (Interruptions).

SHRI RAOOF VALIULLAH; So
what? He said it publicly that he was against
the construction of big dams. Does he stick to
that? (Interruptions),

SHRI MANOBHAI KOTADIA: Sir, I
submit that the- question is irrelevant.
(Interruptions).

SHRI RAOOF VALIULLAH: Does he
mean to say he can speak any trash outside the
Government? (Interruptions) 1 seek your
protection, Sir. (Interruptions).

SHRIMATI JAYANTHI ' NATARA
JAN; Today Mr. George Fernandas calls
ameeting. __ (Interruptions).

SHRI RAOOF VALIULLAH:. Does
Mr. Vishwanath Pratap Singh stick to that
statement? How can he say that it was made
outside the House?. -. (Interruptions)...

SHRI P. N. SUKUL; Sir, whether it was
made outside the House or inside the House,
the person is the same.. * (Interruptions)... He
talks something different outside and
something else inside the House...
(Interruptions),
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MR. CHAIRMAN: Policy matters do not,
form. part of supplementaries... (In-
terruptions),..

SHRIRAOOF VALIULLAH; It is not a
policy matter, Sir,... (Interruptions)... It iss not
a policy  matter... (Interruptions)...

MR. CHAIRMAN: This it
matter... (Interruptions)...

a policy '

SHRI RAOOF VALIULLAH; How is
it a policy matter, Sir?... (Interruptions) ... It
was the firm belief of Mr Vishwanath Pratap
Singh. Now, as Prime Minister of the Janata
Dal Government, does he stick to that or
not?... (Interruptions)...

SHRI SUBRAMANIAN SWAMY: Sir, on
a point of order... (Interruptions)... Sir, he has
always the right to elicit information on what
the Government's policy is. Therefore, the
Minister can say whether the policy continues
or not... (Interruptions)...

SHRI ATAL, BIHARI VAJPAYEE; That
is a different matter... (Interruptions)...

SHRI MANOBHAI KOTADIA: Sir, the
honourable Member can give a Separate
notice for that question... (Interruptions)...

SHRI RAOOF VALLIULHA; Why? "This
question is also about the dams...
(Interruptions)...

SHRI MANOBHAI KOTADIA; The
scope of this question is very limited...
(interruptions)...

SHRI RAOOF VALIULLAH; This is a
question about big dams and I have a right to
ask this question... (Interruptions)...

SHRI JAGESH DESAI Sir, this is a
question on information...

SHRI RAOOF VALIULLAH; Sir. I am
sticking to the question and I have
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a right to ask the Minister and the Gov-
ernment about the stand of the Government
on big dams;.. {Interruptions)
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SHRI ANAND SHARMA: He is a
Minister and he does not know the policy of
the Government... (Interruptions)... Why
should we put a separate question?
(Interruptions)

SHRI K. V. THANGKABALU: This
Government does not have a policy..,.
(Interruptions)

SHRI ANAND SHARMA: We are asking
a question on policy and there is no answer...
(Interruptions)...

MR. CHAIRMAN; You kindly direct ...
(Interruptions)... your  question to Mr.
Vishwanath Pratap Singh... (Interruptions)

SHRI ANAND SHARMA: Why? The
Minister is here and he is concerned with
this... (Interruptions)

SHRI RAOOF VALIULLAH:; Sir, this is a
question about big dams and be is the
concerned  Minister.. -. (Interrup-

SHRI K. V. THANGKABALU: It is the
duty of the Minister to understand what the
question is... (Interruptions)

MR. CHAIRMAN; You put another
question... (Interruptions)

SHRI VISHVIJIT P. SINGH: Mr.
Chairman, Sir, with your permission, may I
inject some clarity into the situation?...
(Interruptions)

SHRI ATAL BIHARI VAJPAYEE;
Sir, is fie on a point of order?

MR. CHAIRMAN: No, no...
ruptions),. There is all clarity.

(Inter-
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SHRI VISHVJIT P. SINGH; Sir, this
question relates to big dams and all that has
been asked by the honourable Member is a
clarification from the honourable Minister to
clarify the Government's policy as to whether
this Government is in favour of big dams or is
against it... (Interruptions)

SHRI ATAL BIHARI VAJPAYEE: No.
That was not the " question. He brought in
Mr. Vishwanath Pratap Singh. So, that was
not the question.... (Interruptions)

AN HON. MEMBER; How can you say
that?... (Interruptions)

SHRI ATAL BIHARI VAJPAYEE:
I am talking to the Chairman. That was not
the question... (Interruptions),..

SHRI ANAND SHARMA; It is a related
question, Sir,... (Interruptions),.. It is a related
question and it is within the purview of- the
main question. We want to know the
Government's policy, the future policy of this
Government... (Interruptions)
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MR. CHAIRMAN: Please sit down. Hear
me. According to me, the question is about the
safety review. And according to that, this
particular question about what the Prime
Minister said does not arise out of this.
(Interruptions) You are entitled to a
supplementary. (Interruptions) 1 rule it out,
Shri T. R. Balu.
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SHRI T. R BALU: As stated by the hon.
Minister, the safety reviews have been,
conducted in 91 dams as far as Tamil Nadu is
concerned. But the review findings have not
been provided for the same. Sir, will the
Minister come forward to Provide the findings
anything adverse, and the follow-up- action
taken by the Government? Secondly, will the
Central Government come forward to finance
as fas as the safety schemes are concerned?

SHRI MANOBHAI SOTADIA; Sir, the
ownership of dams is of State Governments.
So any amount to be incurred is to be by the
State Governments.

MR. CHAIRMAN; Next question.
Internal and external value of rupee

*62. SHRI ISH DUTT YADAYV; t SHRI
VIRENDRA VERMA: Will the Minister of
FINANCE  be pleased-to state;

(a) what is the percentage of decline in
rupee value, both external and internal, at the
end of 1988-89 as compared to the rupee value
at the end of 1987-88;

(b) by what percentage the import costs
have' gone up against the major international
currencies with the decline in the rupee value
and what is the consequential rise in the rate
of inflation;

(c) whether ASSOCHAM had sometime
back made certain suggestions to arrest the
declining trend in the internal and external
value of Indian rupee; and

(d) if so, what are the details thereof stating
the decision if any, taken by Government
thereon?

THE MINISTER OF FINANCE (PROF.
MADHU, DANDAVATE);, (a) to (d) A
statement is laid on the Table of The House.

Statement

(a) External value of the Rupee declined by
10. 5 per cent in March 1989 over March
1988 and by 13. 4 per cent in March 1988
over March 1987 in terms wmof the
intervention currency, the Pound

The question was actually asked on the
floor of the House by Shri Ish Lutt Yadav.
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Sterling. Internal value of one Rupee,
measured as reciprocal of Consumer Price
Index for Industrial Workers (Base 1982—
100), amounted to 60. 2 paise in March 1989
and 65. 4 Paise in March 1988.

(b) The Rupee depreciated in March 1989
by 16. 3 per cent in terms of US dollars, 14. 2
per cent in terms of Yen and 6. 8 per cent in
terms of Deutsche Mark in comparison to
March 1988. Other things remaining equal,
rupee value of imports denominated in foreign
currencies rise by the amount of depreciation
of the Rupee vis-a-vis the foreign currency
concerned. It is-, however, not possible to
precisely measure the impact of depreciation
of the rupee on domestic inflation.

(c) and (d) In their paper on internal and
external value of rupee the ASSOCHAM has
suggested to Stem, the tide of inflation and
contain downward slide in the value of the
rupee by cutting down wasteful expenditure,
curtailing  budget  deficits, increasing
production and productivity, increasing our
competitive position and marketing skills.
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